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Final Decision : Disposed Of

Judgement

Heard learned counsel appearing on behalf of the petitioner and learned counsel
appearing on behalf of the State.

This is the second attempt on behalf of the petitioner. Earlier writ application was
disposed of by this Court vide order dated 09.05.2016 passed in CWJ]C No.
16360 of 2014 with a direction to the University to consider the claim of the
petitioner and after hearing the parties, ensure payment of admissible dues.

In contempt, show cause was filed on behalf of the University stating that the
entire admissible dues of the petitioner was paid and on the basis of the show
cause, the contempt proceeding was dropped and the petitioner was granted
liberty to approach the competent authority for redressal of remaining grievances
of the petitioner but the grievance remained unredressed.

Learned counsel for the petitioner draws attention to Annexure-3 which is quoted
hereinbelow:-

"My total salary demand as per college was of Rs.14,80,799 (Fourteen lakhs
eighty thousand seven hundred ninety nine.) It was corrected by the University
and it came to Rs. 13,09,160 (Thirteen lakhs nine thousand one hundred sixty)
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only.

Out of corrected demand I have been paid Rs. 6,99,496 (Six lakhs ninety nine
thousand four hundred ninety six) only.

Please pay the rest amount Rs. 06,09,664 (Six lakhs nine thousand six hundred
sixty four) only."

The grievance of the petitioner, as evident from Annexure-3, relates to payment
of Rs. 6,09,664-/-. The basis of the claim of the petitioner is that as per the
calculation made by the College, it came to Rs.14,80,799/-. As per entitlement of
the petitioner, it was modified by the University as the amount of Rs.
13,09,160/-.

If this is the position, respondent-University is directed to pay the amount of Rs.
6,09,664/- at the earliest preferably within a period of sixty days from the date
of receipt/production of a copy of this judgment, otherwise the University is
required to furnish details of calculation chart of the claim as calculated by the
University after entitlement of the petitioner as calculated by the College. The
entire exercise in this regard must be completed by the respondent-University
within @ maximum period of 60 days from the date of receipt/production of a
copy of this judgment.

With the aforesaid, the present writ petition stands disposed of.
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